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SUBJECT:~- Foruwarding of copies of the Order passed b

the Central dministrative Iribunal,Banqalore 8ench
Bangalore.

Please find enclesed herewith a copy of the ORDER/
S¥A¥f$N¥ER4M—QRBER paseed by .this . Tribunal in the sbove said
applicatien(s) on Lk 2071293 .
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH3 s BANGALORE

DATED THIS THE FOURTEENTH DAY OF JuLY, 1993

Presants Bon'ble Shri S, Gurusenkaran, Member (A)

Hon'ble Shri A.N, Vujjenaredhys, Member(3J)

APPLICATION NO, 319/1993

Shri G.R, Vsnkatasubramanyam

Aged 62 years

Residing et 274, Vijayanegar

Railway Layout, Hebbal :

Metagally Post, Mysore-570 016 escee MApplicant

Vs,

1. The Divisional Railwey Mapager
Mysore Division, Southern Railvay
Mysore,

2, The Divisionel Pesrsonnel Manager

Mysors Division, Southern Refilway '
Mysore, esee. Respondents

(Shri A.N, Venugopsl, Advocets)
~ This epplication having come up for heering

be fore the Tribunal todey, Hon'ble Shri S. Gurusankaran,

Member(A), made ths followings

In this application filed under Saction 19 of
the Aduinistrativﬁ Tribunals Act, the applicant is eggrieved
by the refusal of the respondants vide thair lettsr dated
30.11.1992 (Annexure-5) rejecting ths payment of intsrest

on delayed payssnt of ssttlement duss and he has prayed fer

‘f"\x, setting eside the order deted 30,11,1992 and directing the

L . |
; 2:.5. ‘ On the filing of the application notice was

issued to the respondents 1 and 2, Shri A.K. 'Vonugopai, learnad
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standing counsel for Railvaye has filed Memo of Appsarance,
Mo submits that in this cese ths respondents are prepered
to argue the cese without submitting a detailed reply

as the application is barred by principlss of coenstructive

res judicsta,

3. We have heard the applicant in person and

Shri R.N, Venugopal for the respendents, The only point

made out by the applicant is that even though he had prayed

for interest on delayed peyment of relisfs in his O.A\, No.286/1989,
the judgement dated 6,10.1989 was silent on this aspuct,

In view of the fact that the applicant is entitled to payment

of interest as per Railwey Bosrd's letter dated 7.8.1989 and
22,10,1988 (Annaxure-3 and 4) he submits that he went on
approaching the respondents for payment of interest and also
submitted variocus repressntations, Finally, with reference

to his representation dated 20,11,1992 his claim for payment

of interest was rejected vide letter dated 30.11,1992 stating
that no intersst wes peyable to him in the absence of any
specific directions in the orders of the Tribunal, The applicant
submits that in view of the fact that the orders of Tribunal is
silent on the payzent of intersst on ths deleaysd amount made to him,
he is entitled for interast on the delaysd payment, We are

uneble to egrees with the submission of the applicamt, As

already pointsd out by the respondents, this wes @ specifiec reljef
asked for by the applicant in 0.A. No,286/1989, However, thise
was not grantad {n the judgewent deted 6,10,1989, Hence, tha
principles of constructive res judicsta will apply and the
applicant is berred for filing this fresh application agltating

the same relisf,

4. In visw of the above, the spplication is dismissed

at the admission stage itself,
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